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In the Central Administrative Tribunal

Principal Bench: New Delhi

OA No.1793/87

Shri K.M.R. Pillai

Versus

Union of India through Secretary,
Ministry of Labour, Sharam Shakti
Bhavan, Rafi Marg, New Delhi &

others.
OA 1229/87
Shri J. Venketaramaﬁ

Versus

. Union of India & Others

OA 1438/87

Bhola Nath Chatterjee

Versus
Union of India & Others
OA 1726/87
Kanahaiya Lal Khushwaha
' Versus
Union of India & thers
OA 1791/87
S.N. Mukerjee
h Versus

Union of India & Others

OA 1792/87

Mohan Lal

Versus
Union of India & Others
OA 1794/87
P; Raghwan

Versus

Union of India & dthers

 OA 1795/87

Govind Ram
Versnus

Union of India & Others

Date of Qecision: 11.11.1992.
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9. 0OA 1796/87

. BJR.-Wagle ..o o grci. .- =se.Petitioner

~ ﬁhion of in&ia'&“Othérs ~ ...Respondents

10.0A 921/88

“.'"H,S:-Suhjani® . -7 i ri--a,.Petitioner

. 11.08 922/88

Versus

e Vi e gl
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S.B. Singh

Versus

-~ .-Union 6f Indi& &-Others.si-- '-  ...Respondents

...Petitioner

“Gnidn of Tndia & Others '’ -'¢ ' ...Respondents

1204 923/88. - 1 oL . e e

A. Banerjee - L . ...Petitioner

Versus
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Union of”fﬁ&iéb& Othersﬂﬂ”lhiuv ...Réspondents

S Gopal J1 o [ - S T (e e PEL i.tioner

.

. Versus

- Union of India & Others ....Respondents

14.0A 1180/89

suraj Ram . ..Petitioner

s, s - Yersus

Union of, India & Others,

15.0A 1181/89

e

; Corami— ~ -

. . « Respondents

. S.B. Choudhary . = ...Detitioner
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b.ﬁUniop'of;India*&TOthers;;-u'w:: .. .Respondents

16.04 1182/89

A.K. Choudhary | . _...Petitioner

Versus

““tnioh of Thdia & otHers ™" ©  ...Respondents
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, --. The Hon'ble Mr.: Justice V.S.  Malimath, Chairman

W

The Hon'ble Mr. I.K. Raggotra, Member (4)
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“TT . For-the petitioners Shri P.T.S."Murthy, Counsel.
For the respondentsf Shri V.S.R. Krishna, proxy counsel

. for Shri M.L. ‘Verma, Counsel.

Judgement (Oral)
.. <. (Hon'ble Mr. Justice V.S. . Malimath,: Chairman)
All t@esé:}caées are: fully».covered by the
judgement which we remdered Sn09.11.1992 in OA
rﬁ;i920/87 anq uggnnected cééé;: hIf, therefore,
.“:ifilxigll¢ws that tge_égge.ergqﬁioqg, as\ye-have issued
< ~ in that batch-of base#i should’ be- issued in these
‘cases as well. |

2.  Following the decision rendered in OA

No.920/87 and connected cases .dated 09.11.1992

. between Shri Vyas Rai Vs. Union: of- India &»Others

we dispose of “these cases with the following

. /
R

‘ai;é§fions:—
. 1)  _ ‘The respondents shall %gggrﬁ&?g:thé vacancies
.on-year—wise basis upto fhe‘dafe of coming

into force of ‘the 1984 rules.

o iid) After ascertaiﬁing? éﬁé :vébgnﬁié; in  that
: | manner chﬁrring ﬁpééutﬁ;'date of coming into
force of‘thé'1984%rylés ﬁheuSaid vacancies
shall be filled up in accordance with the
>1958‘rq}e§.

BN & & B The cases,gfithelpetitiqngpsvyho are within

]

\\/ the zone of consideration .should' be  consi-

dergd fbr'that'purpoSe{ If‘othonsideration



iv)

of their cases in accordance with the 1958

“rules’ ‘they ‘are “entitled :to-be promoted on a

regular basis "in :vacancies :occurring . before

“the '¢oming  inte ‘force of the 1984 rules, they
dpall bé- given:deemed dates: ofi promotion and
all consequential benefits flowing from such

*action.

1984 rules are concerned, the respondéhtsi‘

shall take steps to fili up the vacancies

in accordance with the 1984 rules. Such of

"the petitioners who do not get' regular

promotion in accordance with the 1958 rules
and have continued in service, their cases:

shall be considered, if they come within the
_ P : ,

" zone of consideration in accordance with the.

1984 rules and if tﬁey are found fit and
suitable, they shail be givqn deemed-date(sj
of . promotion and consequential benefits
flowing fherefrom.

Having regard. toj-the circumstances and the
fact fhat the petifioners'have continued to
#emziin on ad hoc basis all these years we
consider itﬂappropriate to direct that none
of the petitioners shall be referted untii

action is taken as aforesaid.
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So far as the vacancies occurring after the
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LA/

h3jx:o;ﬁ~with:these;difeQ£ipn§hg;1&$gesé Applications

V-RiStéhdfdiéposediof:gNotqostsfﬁé -

Lo -

Cgivt DiLeta c-opy.::c'fr;tkiiss; :judgement, be placed in the

P N

i éase file: of 'all the Applications, listed together.

B

T T (1., RASGOYRA) . .(V.S. MALIMATH)
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